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The applicant has filed this application i
the Tribunal against the’ results published by the
respondents in October 1994, Her main grievance was
that against the two vacancies which were announced
for Fish- and Fish Processing Technology discipline in

- B the AR, 8. - \Examination held in 1992, both the posts
have been reserved for sC candidates. Smt. Suchitra
Saha, learned counsel for the applicant has submitted
that in the Advertisement published iﬁ the leading
. newspapers against which thaAapmlicant_h&d applied for
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the aforsaid post in the examination, there is |

indication at all about the reservation of the posts,

Admittedly, the applicant has got 3%9 marks in  the

aforesald examination and her apprehension was also
that persons with less marks have been appointed.

2. The respondents in their reply had submitted
that the selections were Hdt arbitrary‘ahd have been
done in accordance with the Scheme for selection of
A.R.8. candidates. They have submitted that they are
not in a pogition to notify the exact number of posts
which are reserved for various disciplines until and
after the tabulation of the posts are done. In the
present case they have stated it so happened that the
two posts of Fish and Fish Processing Technology fall
under the SC category. The éppiicant helongs to the
minority community, but admittedly she had applied for

the posts in the examination in the general category.
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. In  pursuance of our ordér'dat@d 3.9.98, Shri
Manoj Chatterjee, learned counsel has produced the
original Register contalning the marks obtained by the
candidates in the A.R.S. Examination, 1992 which has
also been shown to Smt. a Suchitra Saha, Jlearned
counsel, We note that the applicant (Roll No, 11528)
has gualified for thé National Eligibility Test (NET®
and has been shown to have obtained a total of 399
marks out  of a totgl of 700. aAfter perusal of the
Register, Smt. Suchitra Saha, learned counsel submits
that she is satisfied that no péerson with lesser tmtai

marks than the applicant has been selected in the
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general category. At this stage, she Tairly submids
that she would like to withdraw the QA.
4. Accordingly, the 0A 1s dismissed as withdrawn.

No order as to costs.

(K. Muthukumar) {&mt. Lakshmi Swaminathan)
Member (A) Membear (I)



